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LOK SABHA 

Friday, November 21, 1980/ KartiJea 
30, 1902 (Saka) 

The Lok Sabha met at Eleven of the 
Clock 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Daty-Free Import by EQMt-
Orleated Ualte 

+ 
•61. SHRI VIJAY KUMAR YADAV: 

SHRI c. CHINNASWAMY: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Government have de-
cided to allow duty-free import dl 
capital goods, raw materials and com-
ponents to all exclusive export-orient-
ed units wherever they might be locat-
ed in the country; 

(b) if so, the details thereof; 

(c) whether this decision will affect 
the indigenous capital goods manufac-
turers; and 

(d) if so. the reasons for takiBg 
surb a decision? 

THE MINISTER OF COMMERCE 
AND STEEL AND l\1INES (SHRI PRA-
NAB "'MUKHERJEE): (a) Yes, Sir. 

(b) to (d). A statement is laid on 
the Table of the House. 

Statemeat 

(b) A scheme for 100 per cent ex· 
P~Qr.t-Qdented unit~ h.a& been lniti~terl 
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to be extended to industries manufac-
turing non-traditional items of exoprts 
and particularly to industries shown 
in the attached illustrative list. The 
product concerned should not be sub-
ject to export control quota ceilings 
which can be reached by existing units 
in the industry. All such units will 
be given the facility of duty free im-
ports of capital goods, raw materials 
consumables and components. There 
w1ll be no Central Excise levy on tbes~ 
items purcil.ased indigenously. Such 
units will be given clearance by an 
intenninisterial Board to be 8et up in 
the i\Iinistry of Commerce and once 
approval has been given, the unit will 
be placed in bond for a period of t 0 
years ordinarily and 5 years in the 
case of products having nigh degree of 
technological change. The units will 
ha\·e to give a minimum value added 
of :.!0 per cent and for this purpose 
domestically procured raw materials 
will be treated a~ imports. Procedure 
for licensing will be narmonised with 
MRTP procedures as regards time 
limits for clearing applications. On de-
bonding after the period of export 
obligation, duties will be leviable. 

<c) and (d). The concessions to 100 
per cent export-oriented units have 
been extended to enable them to meet 
rigours of foreign demand in tenns of 
pricing quality, precision etc. These 
basic factors will be kept in view in 
deciding all imports including imports 
of capital goods. The decision of the 
Government to allow these facilities 

' is ex1 ension of the concept of. free 
trade zones and in-bond factories, which 
are already operating in the country 
without affecting the indigenous capi-
tal goods manufacturers. There is, 
therefore, no reason that the present 
scheme initiated by the Government, 
should have any adverse effect on the 
indi«i!nous capital goods manut~-
~M~ . . 

. ~ 
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ANNEXURE 

IllastraUve Hat of prodacte whleh 
would be elllible for spedal faclHties 
oa the P'OUild of 100 per cent exports 

1. Engineering goods. 

1.1 Engineering goods (excluding 
prim.e and non-ferrous metals). 

·1.2 Electronics products including 
electronic software. 

2. ChemicaLs, Plastics and allied pro-
ducts. namely:-

(a) Inorganic chemicals, organic 
chemicals & miscellaneous chemicals. 

(b) Drugs 9 nd drugs intermediates 
including crude drugs. 

(c) Dyes and dye intermediates. 

(d) Toiletaries and perfumeries (ex-
cluding processed tale). 

(e) Paints and allied products. 

(f) Safety machines, fireworks, ex-
plosives and detonators. 

(g) Ceramic products. 

(h) Glass and glassware. 

(i) Wood products and processed 
wood. 

(8) Asbestos, cement including 
clinkers and cement products. 

(k) Rubber manufacftires. 

(1) Paper, 
stationery. 

PaPer products and 

(m) Pesticides &Jld preservatives. 
(n) Agarbattis. 

22. Culinary aiseo resins. 

2.3. Refractories. 

2.4. Plastics and Linoleum products. 

3. Furniture 

4. Leaher and SPorts Goods. 
4.1. Finished leather and leather 

manufactures including footwear and 
Paint brushes. 

4.2 Sports goods. 

5. Food, AgricultuTe and forest pro-
ducts. 

5.1. Canned and frozen marint pro-
ducts. 

5.2. Processed foods, fruits, vege-
t9bles and alcoholic and soft bever-
ages. 

5.3. Meat and allied products. 

5.4. Packaged tea i.e. t-ea packed in 
consumer packs of a size upto 1 kg. 
and instant tea. 

5.5. Instant and packaged gtotn£1 
coffee. 

5.6. Tobaco•.) manufactures. 

5.7. Deoiled rice bran and cotton 
seed cakes. Sal seed fats and animal 
foods. 

5.8. Mango Kernel Extaction and 
mango kernel oil. 

6. Textiles 

1. Carpets. 

2. Readymade garments, knitwear, 
made-up articles. 

3. Rubberised coir and curled coir. 

4 . Khadi. 

5. Nat ural silk fabrics, 
and made-up articles. 

6. Hosiery. 

7. Handloom fabrics, 
articles and garments. 

7. Miscellaneous 

1. Handicrafts. 

garments 

made up 

2. Silver and GOfd Jewellery. 

3. Fabricated mica. 
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SHRI PRANAB MUKHERJEE: Sir, 
so .far as the conclusion of the bon. 
1\!ember that a-3 a result of the new 
scheme indigenous manufacturing 
cap41city of capital goods manu~a~

t uring industries will be affected is 
not correct. In ract, even within the 
existing scheme b~g houses if they 
establish their units in the free trade 
zone are entitled to have all these 
facilities because 'tnis is onfy to e <-
pedite our export efforts. That is why 
the concession is being given to those 
units which are 100 per cent export 
orien~ units. Many other countries 
have done this and we are also doing 
it. The actual effect on the economy 
is yet to be seen as the scheme is just 
announced and no new unit has been 
established. As such the coDClusion 
of the hon'ble Member is pre-mature. 

_...,. f~ f1""{ 1fT" : ~ 
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SHRI PRANAB MUK!itRJEE: Sir. 
it has favourably a1f"ec!ia the economy .. 
In fact, the exports have picked UP~ 
For instance, in respect of 1he Kandla 
Free Trade Zone, the total quantum 
of export now is more than Rs. 11 
crores in the first six months of this 
year. This is almost equal to that 
of the whole of last year. Therefore, 
Sir, it will be seefi. that our exports 
are picking up from these Trade 
Zones. 

Abolition of Sales Tax 

+ 
*62. SHRI MADHAVRAO •1 

SCINDIA: 

SHRI VILAS MUTI".EMWAR: 

Will the Minister of FINANCE be 
pleased to lay a statement showing: 

(a) whether a Chief Ministers'IState 
Finance Ministers' Conference ior 
abo 1ition or gradual withdrawal of 
Sales Tax including Central Sales 'J;ax 
and its replacement by excise duties 
was called in New Delhi in September 
this year in the light of the observa-
tions made by the Wanchoo commis-
sion to the effect that Sales Tax was 
one of the major causes for growth of 
black money and running of a paral-
lel black market; 

(b) if so, the specific issues discus-
sed therein; and 

(c) the outcome 0 f the Conference? 

THE MINISTER OF FINANCE 
(SHRI R VENKATARAMAN): (a) 
to (c). A. statement is laid on the 
Table of the House. 

Statement 

(a) There has been a widespread 
and long standing demand by various 
Chambers of Commerce, Associations 
of Industry and trade, general public~ 
etc., for basic reforms in the sales tax 
structure in the country. The Finance 
Commissioos and various Committees 
had also occasion to go into and com-
ment on various aspects of the sales 




